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Item No.11: 
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

Original Application No. 01 of 2017 (SZ)  
 

(Through Video Conference) 
 
IN THE MATTER OF 
 
 R.L. Srinivasan, Chennai. 
          ...Applicant(s) 

Versus 

 Union of India and others.  

 

...Respondent(s) 

  

Date of hearing: 03.01.2022. 

  

CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER     

 

For Applicant(s):     Mr. G. Stanley Hebzon Singh. 
 
For Respondent(s):  Mrs. Me. Saraswathy for R1. 

Mr. S. Sai Sathya Jith for R2. 
Mr. Abdul Saleem and  
Mr. Saravanan for R3. 
Dr. D. Shanmuganathan for R4 & R5.  
    

ORDER 

 

1. As per order dated 12.08.2021, this Tribunal had considered the 

report submitted by the Joint Committee dated Nil, e-filed on 

20.07.2021, extracted in Para (3) of the order and then, passed the 

following order:- 
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 “4. In the report, it was mentioned that TANGEDCO has to release 

the work order along with the funds for the studies to be conducted by the 

NEERI and Anna University, Chennai and they want further two more 

months time thereafter.  

5. The learned counsel appearing for the TANGEDCO submitted 

that the study has already been conducted by Anna University and there is 

no necessity to conduct further study as mentioned by the Joint Committee 

and if some time is granted, they may be able to file the report that has been 

submitted by the Anna University for this purpose. 

6. So, we feel that before passing further orders, an opportunity can 

be given to the TANGEDCO to file the report which is said to have been 

prepared by the Anna University in this regard, so as to ascertain whether 

any further studies will have to be conducted as envisaged by the Joint 

Committee in this regard.  

7. They are directed to file the report to this Tribunal on or before 

23.08.2021 by e-filing in the form of Searchable PDF/OCR Supportable 

PDF and not in the form of Image PDF along with necessary hardcopies to 

be produced as per Rules.” 

 

2. The case was posted to 23.08.2021 for consideration of the present 

Joint Committee report.  Thereafter, the matter has been adjourned 

from time to time by successive notifications and lastly, it was 

adjourned to today by notification dated 16.12.2021. 

3. We have already received reports from the Department of Ocean 

Engineering, Indian Institute of Technology, Madras of August – 

2020, another report of May – 2019 by Madras School of Social Work, 

Chennai and a report of Institute of Remote Sensing, Anna University 

of July – 2019 and another report of the same institute of August – 

2020 as produced by the TANGEDCO. 

4. In the report of Institute of Remote Sensing, Anna University, 

Chennai – 25 of August – 2020, Page No.1 to 4, 7 & 8 are missing. On 
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perusal of report, it appears to be incomplete also.  When this was 

pointed out, the learned counsel appearing for the TANGEDCO 

submitted that he will verify the same and come with the entire 

report, if there is any missing pages, for which, he wanted some time.  

5. The TANGEDCO is directed to produce the entire report, so that this 

Tribunal can consider all these aspects for the purpose of passing 

further orders in this matter.   

6. They are directed to submit the report to this Tribunal on or before 

18.01.2022 by e-filing in the form of Searchable PDF/OCR 

Supportable PDF and not in the form of Image PDF along with 

necessary hardcopies to be produced as per Rules. 

7. In the meantime, the TANGEDCO is also directed to submit the 

entire report to the Joint Committee members, so that the Joint 

Committee can also peruse the same and come with their 

independent opinion regarding the report submitted as to whether 

that is sufficient and comprehensive covering flood mitigation 

measures also or further study, if any is to be conducted, if so what is 

the nature of further study will have to be conducted before the next 

hearing date. 

8. The Registry is directed to communicate this order to the members of 

the Joint Committee and also to the official respondents by e-mail for 

their information and compliance of directions. 
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9. For production of entire report in respect of the study conducted by 

the agency appointed by the TANGEDCO and also further report of 

the Joint Committee, post on 24.01.2022. 

 
                                         Sd/-     

.........................................J.M. 
(Justice K. Ramakrishnan) 
    
 

    Sd/- 
       .......................................E.M. 

(Dr. Satyagopal Korlapati) 
 

O.A. No.01/2017 (SZ), 
03rd January, 2022. Mn. 
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04/05/2022, 10:05 Email

https://email.gov.in/h/printmessage?id=19734&tz=Asia/Kolkata&xim=1 1/1

From
: JCEEM CHN TNPCB <jceemchn@tnpcb.gov.in>

Subject
: Fwd: Adjudication detail in respect of NGT O.A. N.01 of
2017

To
: drsramakrishnan@yahoo.com, vsundar@iitm.ac.in,
vallamsundar@gmail.com, RO MOEF&CC CHENNAI
<ro.moefccc@gov.in>, roefccc@gmail.com,
Thirunavoukkarasu Manikkannan
<mt_arasu@neeri.res.in>

Email JCEEM CHN TNPCB

Fwd: Adjudication detail in respect of NGT O.A. N.01 of 2017

Fri, Apr 29, 2022 05:29 PM

Sir,
Message received from the TNPCB standing counsel in respect of NGT OA.No. 01 of
2017 is forwarded to the Joint Committee members for kind perusal and further action
please. 

From: "Law Sec TNPCB" <lawsec@tnpcb.gov.in>
To: "JCEEM CHN TNPCB" <jceemchn@tnpcb.gov.in>
Sent: Friday, April 29, 2022 5:16:31 PM
Subject: Adjudication detail in respect of NGT O.A. N.01 of 2017

Sir,
while the case come up for hearing today before the NGT and the Hon'ble observed as
follows: ( which is informed by the Bds St. Counsel Sai Sathya Jith)
" 
Case No :   OA 01 of 2017
Item  No :     6
Next date of Hearing :  04.05.2022
Report To be filed on or before :

Action Required: To make an attempt to contact the JC member and require the report or comments. If
not the JC members are directed to appear, Kindly instruct the concerned officer coordinating with the
JC to contact me so that i can clarify the orders of the Court. 

PLEASE INSTRUCT WHAT ACTION HAS BEEN TAKEN TO CONTACT MEMBERS OF JC
BERFORE NEXT HEARING."

Therefore, the JCEE(M) Chennai is requested to take necessary action in this matter please.
-- 
JCEE-IV/Law TNPCB  
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